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BEFORE THE HON’BLE GREEN TRIBUNAL
EASTERN ZONE BENCH KOLKATA
Original Application No : 64/2023/EZ

In the matter of :
Raghunath Maity
.... Applicant
- Versus -
The West Bengal Pollution Control
Board and Others.
..... Requndénts

Opfost TION COMPLLANCE
AFFIDAVIT-IN/:?}EZm 5% AGAINST THE AFFIDAVIT-IN-£8828%s0%% FIELD BY
A

THE RESPONDENT NO. 3 BY THE PETITION.

I, Sri R?.ghunaﬂa Maity, son éf Late Bibhuti Bhusan Maity, aged about
58 yea,,li's, by faith — Hindu, by Occupation — Service, residing at Village
and. Po%st Office — Meghadangar, Police Station — Panskura, District -
Purba iMedinipur, Pin No - 721152, do hereby solemnly affirm and say

as folloéws -

1. W1th regard to the paragraph No. 1 of the respondent No. 3 is a

lgnatter on record as such I have no dispute.

gw@ S meth regard to the paragraph No. 2 of the said affidavit-

- O
fé@pposition is a matter on record as such I have no dispute.
e NN
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3. Wath regard to the paragraph No. 3 of the said affidavit-
m@,%i«‘%%?%i&ﬁied by the respondent No. 3 before the Hon’ble
(:g‘n{;cn Tribunal I deny and dispute the allegation made therein,
from the contents made in the paragraph under reply of the said
ag,fﬁda,vit of compliance and in the inquiry report annexed
tjhereto it transpire that on 07.01.2025 one ASI named by
Sukumar Tudu came to the M/S Biswanath Bani Mill for
iglspecﬁon at about 12:35 Hrs. to 13:45 Hrs. and found that the
M /S Biswénath Bani Mill house was under locked and key and
dunng local enquiry from local people and shopkeepers said
that Dipak Kumar Das died two years ago and after his death,
hls wife would occasionally open the said M/S Biswanath Bani
M111 and shut is down again and local people also tell the
iépvestiga_tion officer that the local people could not tell me that
the deceased’s wife is still running the M/S Biswanath Bani Mill

using a diesel engine generator.

I submit that from the said report it is clear that the said unit is
xi'unning mode and that cannot be allow to continue without any
vahd documents more particularly in absence of Consent to

c}perate and consent to establish, as the said unit is liable to re-

p* ““\gcal by the competent authority to prevent to illegal activities.
N .

AN
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dpplication that the reason for de-seal of the said unit by the
éoncemed police authority without having any appropriate
order from the competent court of law and/or authority is
tantamount to clear violation, negligence and malafide action of
the concerned police authority, for which the Learned Tribunal
ought to have entertain/ enter-fear the present original
application by allowing the prayers as sought for in the said

original application.

4. That it is stated here that by the order of the Hon’ble Green
Tribunal dated 02.04.2019 the police authority the Inspector-in-
Charge, Panskura Police Station in presence of Sri Dhendup
Bhutia, BDQO Panskura — 1 and Subhadeb Saha, Assistant
Enginee_r and Station Manager of Pratappur Customer Care
Centre, WBSEDCL sealing and shut down the door of M/S
Biswanath Bani Mill and on the said date the WBSEDCL
authority disconnect the electricity line of M/S Biswanath Bani
Mill.

Copies of the said order and compliance report are enclosed

herewith and marked as Annexure — “A-1” collectively.

%3’%22 . ?
‘ism.lssed the said civil appeal and the Hon’ble Supreme Court
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of India passed an order that if the representation is submitted
by the competent authority has consider it in accordance with

law.

Copy of the Hon’ble Supreme Court’s order is enclosed herewith

and marked as Annexure — “A-2” collectively.

6. That it is further submitted that the applicant made an
application under Right to Information Act, 2005 to the Police
authority in which order the door of the M/S Biswanath Bani
Mill was opened and in reply under Memo No. RTI-27/04/2023
_ 3027/V dated 13.04.2022 the Inspector-in-Charge, Panskura

Police Station stated that the door of M/S Biswanath Bani Mill

marked as Annexure — “A-3” collectively.

7. That the statements made above are true to my knowledge and

belief.
, Jdensified by%e™ WW{V\ o
v Sandée, “  Deponent
Advocate, o al® Identified by me and
For the Applicant Signed by my presence
11N b ‘3.
PI5TE (435208 ) PN
sosennly MTROS BN Gus > Advocate

WNOFWOL
 PARAWI A PAL

SehLGet g FEB W

mog N (83/2027
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VERIFICATION

I, Raghunath Maity, son of Late Bibhuti Bhusan Maity, aged

‘about 58 years, by faith - Hindu, by occupation - Service,‘

residing at Village and Post Office - Meghadangar, Police Station
- Panskura, District - Purba Medinipur, Pin - 721152, do hereby

declare that I am the applicant in the instant case and as I am

~ well acquainted with the facts and circumstances of the case, I

do Vérify that the statements made in the forgoing paragraph
Nos.1 to 1& are true to my knowledé'e and rest is my humble
subnilission before this Hon’ble Tribunal and I sign this
verificatiO'n at my Learned Advocate’s on this the 13t February,

2025.

Prepared in my office

DEPONENT ' :[
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EFORE THE NATIONAL GREEN TRIBUNAL
' PRINCIPAL BENCH, NEW DELHI1
{Through Video Conferencing}
Original Application No. 137/2017 (EZ)
Raghunaib Maity App‘iicant{s}

Versus

Deepak Kumar Das & Or8. ‘ Respondent(s)

pate of hearing: 02.04.2019

CORAM : HON’BLE. MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
‘ HON’BLE DR. SATYAWAN SINGH G-A.RBYAL, EXPERT MEMBERE

Mr. Kanak Kumar Chatterjee Advocat
Mr. Bikas Kargupté Adv. for State of West

Bengal {R-2-5) o
Mr. Dipanjan Ghosh, Advocate

' ORDER

-Registry is directed to place the original records with ¢

L

',‘j': out which it s very difficult to proceed with the proceedings

oH it -is mentioned the affidavit dated

2 5
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~rgting without necessary approval {rom the concerned authorities.
by the State

if it is functioning report regarding the action taken

.compensation for

Poliution Control Board including recovery of
cnvironmental damage being caused Dy operating the industry

without approval be file before this Tribunal within one month from

‘today by email.

4. List this matter on 27% may, 2019

K. Ramakrishnan, JM

2019
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QOriginal Application No. 137/ 2017 {EZ}
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Me‘mol" (B'—nga-c(w)zow | ] : Date: {0 /0572019
Copy forwarded for infohgaﬁon and necessary action to: , |

1. Ms. Biswanath Bani Mil, Viil & PO- Meghadangar, P.S-- Panskura, Distriot - Purba Med?nfpuf, PIN -

721152 L - Panskura, Distiot =PI T

0SD to MIC, Dept. of Environment, Govt. of W.B. Prani Sampad Bhavan, 5® Floor, LB-2;. Sector-il,
Bidhannagar, Kolkata-700106. * . BV, 3 R ,

2.
3. P.A to Additional Chief Secretary, Dept. of Environment, Govt. of W.B., Prani Sampad Bhavan, 5™ Floor,
LB-2, Sector-il1, Bidhannagar, Kolkata-700106. - o . o

‘4. P.A.to Chipirman, WBPCB. ’ : ‘

5, P.A.to Member Secretary, WBPCB o

6. The Secretary (HR), WBSEDC Ltd, Bidyut Bhawan, Salt Lake City, Kolkata.
7. The Officer-in-Charge, Panskura Police Station, District — Purba Medihipur

8. The Chief Engineer, Planning, WBPCB - _

0. The Senior Environmental Engineer, Camac Street Circle.Office, WBPCB

10. The Envivonmental Engincer, Haldia Regional Office, WBPCB ‘

11. Technical Cell, WBPCB for updating the website.

12. Environment Officer- Communication, WRBPCH — for cirentation through float file.

13¢ Guard file of O & E Cell : : | '

Chief Enginecr

Operation & Execution Cell
‘West Bengal Pollution Control Board




Tc
The Superintendent of Police D.E.B.

- Fzs_rba Medinipur

Ref: -Memo No-974 3Lj'i—"VPBC(-EV) Dai:ed~2§.{}8‘2(}19 of Member Secretary WBPLB
arising out of OA No-137/2017.

R
Sir, *
in complance to your Kind order under reference, [ along with Shri

Dhendup Bhutia, BDO Panskura-l, Subhadeb- Saha, AE & SM Pratappur CCC,

WBSEDCL arrived at the spot at Meghadangar PS- Panskura Dist- Purba Medinipur

and executed the closure order against M/s Biswanath Bani Mill by sealing it in

presence of jocal witnesses on 09.09.19 () Electricity connection disconnected in

the said will {} This has a reference to Panskura PS GDE No-392 Dated-09.09.19 ()

This is Pertinent to state that Dipak Kr Das S$/0- Kishor Das of Bakhrabal PS-
Pasnskura who use to run this will has asked te remain present at the time of
execution of closure order but he refused to do so and he also did not received copy

of order {)

This is for faveur of your kind perusal & oblige.

Enclose: -Copy of execution report duly signed
By witnesses attached here with for
Your kind perusal

Yours faithfully

FA
i;’«_i {'}
"!. . “vi'
i 1? [ ST, W g W

ST Ajoy Kr Mishra &1
Officer in Charge




Govt. of West Bengal % %)g\\\ﬁ

Office of the Superintendent of Police
D.E.B, Purba Medinipur

emoNo. £ ]y /DEB o Date-J4/059/19

Nest Bengal Polition Contro! Board

To

The Member Secretary ‘ Diary No.. . BE}T}C .....
West Bengal Pollution Control Board, v Dateu... RO 9?1.1@ I
Dept. of Environment : j Referred to : 00((1/:)

Govt. of West Bengal ‘ _ Remarks : L

Paribesh Bhawan, 10A, Block-LA, ‘ \,-

Sector-1t, Saltlake City ) AN
Kotkata -700106 Yember Ssereta;

&

Sub:- Compliance report in ¢/w execution of closure order against M/s Biswanth Bani Mill,

Ref. Your good office Memo No. 974 3L/ WPRC{IV) dtd. 20.8.20189.

With reference to the above, this is to kindly inform that OC, Panskura PS alongwith B.D.O
Panskura-l exccuted the closure order of West Bengal Poliution Control Board against M/s Biswanath

Bani Mill by sealing it in presence of local witness. It refers to Panskura PS GDE No. 352 dtd. 09.09.2019.

1
A report of Officer in-Charge, Panskura PS is enclosed herewith for kind perusal.
. :
\ e " ¥
AN
Super'ntPQ Dmo f Polic
DEB, ! urcu\wedmzpdes

Qperation and Execution Cell
Hest Ben gal Pollution Cantrol Board
Koblkain- 706 098

Dicry No,ét‘r Q3. Dase.. }_U\Q(\Of
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISUICTION

.....

DEEPAK KUMAR DAS - Appellant(s}
Ve,
RAGHUNATH MAITY & ORS. .. -Respondent{s)
. ’ 0neng O i
ORDER - 962187

The defects pointed out by the Registry are waived
ant the application for substitution to bring on record the
iegal heirs of the deceased sole appelilant is allowed.

Learned coursel for the appellart seeks permission to
~lthdraw these appeals.

Rowever, 1.  is  submitted that he has made a
FEpresentation to the competent autharity for re-opening of
the husking mill. )

Heedless ©5  say that of the representation is

\_.

f’)

GHITIEC,  The competent authority has to consider it in
accurdance with iam. Orderet accordingly,
in view of vhe above, the Civil Appeals are dismissed

as withdrawn.

New Delhli; -
September 24, 20231,

AMMExuggwAJZ




D‘ Magumder IC Panskura PS Purba Medis
~ above mentioned subject which will speakf r itself.
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Government of West Bengal
Oﬁice of the Superintendent of Police
Purba Medinipur.

' Memo No: RTI- 27/04/2022, 24?//{ Dated : 22/05/22.

38/04;’22 & 39/04/22 -

To
Sri Raghunath Mmty, '
S/0-Lt. Bibhuti Bhusan Maity,

- Vill+PO - Meghadangar,

PS - Panskura, -
Dist.- Purba Medmmur N

Pin - 721152.

Sub: Information sought’i‘ar under RTI Act-2005,

Enc}osed please ﬁnd heremth the report of Shri Ashis

ipur under reference on the

Enclo: - As stated. . , Q -
Deputy S;';fﬁ‘“pemntg’nd nt of Police (HQ),
v  SPIO & Nodal Officer of RTI,
|  Purba Medinipur.
Memo No: RT?I— 27 [ 042022, - ’Dated s JO5/22.
| 38/04/22 & 3/04/2‘2 - .
Copy to:-

1. The Public Relatmn Nificer & S?IO(Un{iar Right to mformation Act,
2005)West Bengal Polk tion Control Board {Department of
Environmental, Govt. of\West Bengal), Paribesh Bhawan, 10A,
Block - LA, Sector 111, Bidhagn agaz' Kﬁ fata— ’700 106 Ref. Memo No
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- i O .
s ’ ‘The Deputy Supermtende{‘!lt of f’?o

- SF10 & Nodal Officer of R. ‘{1 i
Purba Medinipur. \ _

. \ (/

Ref: - Memo No. : RTI - 27/04/2@%:231}27/%1 Dated: 13,04.22.

Sir,

In returning herewith the above ref Memo of the Petitione S 3!
Raghunath Maity S/0- Lt Bibhuti Bhusan Maity of Vill+PO- Meghaaagm
Panskura, Dist- Purba Medinipur under RT.I Act, I beg to state that the door of
Biswanath Bani Mill Proprietor Dipak Kumar Das was opened under the order
of Hon’ble Supreme Court of India vide Civil Appeal MNos 4761 of 2021.

This is for favour of your kind informatien.

-Enclosure:-
i) Copy of order Hon'ble Supreme Court of India.
Yours faithinlly
% \‘,7) N ) ",I/,
Date: 17.05.2022 ) /“ o

=

= ‘m«aarf,. raézw Station
Purba Modinipur
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BEFORE THE HON’BLE GREEN TRIBUNAL
EASTERN ZONE BENCH KOLKATA
Original Application No : 64/2023/EZ

In the matter of :
Raghunath Maity
.. Applicant

- Versus —
The West Bengal Pollution Control

Board and Others.
: ..-.. Respondents

AFFIDAVIT-IN,E  AGAINST THE
AFFIDAVIT-IN-& CHNCFIELD BY THE
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Advocate
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